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घोषणा क� तार�ख/Date of Pronouncement 07-02-2017 

 
 

आदेश /O R D E R 

 

PER  Waseem Ahmed, Accountant Member:- 
   

 This appeal by the assessee is directed against the order of 

Commissioner of Income Tax (Appeals)-VIII, Kolkata dated 25.10.2013 

pertaining to assessment year 2009-10.  

2.  At the time of hearing neither appeared nor filed any adjournment 

application on behalf of assessee though notice of hearing sent to assessee 

through RPAD.  It appears that the assessee is not interested in prosecuting 

the appeal.  In view of the decisions in the case of CIT Vs. Multiplan (I) Ltd., 

reported in 38 ITD 320 (Del.), Hon’ble MP High Court in the case of Estate of 

Late Tukjirao Holkar Vs. CWT 223 ITR 480 and Hon’ble Punjab and Haryana 
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High Court in the case of New Diwan Oil Mills Vs. CIT 296 ITR 495 (P & H) 

and the Hon’ble Suprme Court in the case of CIT Vs. B.N.Bhattacharjee & 

another 296 ITR 495 (SC), laying down proposition that a litigant has not only 

to file an appeal but has to  prosecute the same diligently and on failure to so 

prosecute the appeal can be dismissed for non prosecution, we dismiss the 

appeal of the assessee in limine for want of prosecution.  

 

3. In the result, assessee’s appeal is dismissed in limine. 

          Order pronounced in the open court     07/02/2017 
  
          Sd/-                                                                                Sd/- 
 (Aby. T. Varke)                                                      (Waseem Ahmed) 
(Judicial Member)                                                    (Accountant Member) 
Kolkata,    
                                     
*Dkp 

�दनांकः-  07/02/2017     कोलकाता । 
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�त�ल�प अ�े�षत / Copy of Order Forwarded to:- 

1. अपीलाथ�/Appellant-Anudeep Towers(p) Ltd. 7/1A Grant Lane, Room 18, 1st Fl. Kol-12 
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